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“ 0.A.N0.66/90 @

14/7/93 Hon.Mr.3.N. Prasad, J.M.
1"01’:.1"1!‘. _B_Oi{t éinghL AoI"lo

Sshri A.K. Shukla, l=arned Counsel for the
applicant and Shri Omprakash Tripathi, brhef-
holder of shri L.P. shukla, l2arned Counsel
i for the respondents are present. leard thetn ”éfﬁ’*{/k

M.P. N5.183/90. A perusal of records, partlcularly
order sheet dated 5-3-13231, reveals that M.P.

i N0.189/30 was allowad for impla2adment of Shri

Sahirul Hasane. Kazmi & Stri Parvaz Alam as

respondents an?d this amendment was allowed

to be incorporated; out that has not oeen

done so far despite the expiry of more than

2 years' time. This pe done within 2 days.

R.A., if any, may oe filed within 2 weeks.

List this case on 24-8-83.
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0.A.No0.66/30

5/10/94 Hon.Mr. Justice B.C. Saksena, V.C.

Shri A.K. shukla, learned counsel for
H the applicant requests tor adjournment »>f
the case on the ground trat' tre paper-book
iq is not available. shr:i Lalji Sinha, learAed
counsel for tre sppix respohdents is present.
On the request of the 1earn;'-3d counsel

for the applicant list on 10-11-1334 for
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IN THE CENTRAL ADMINISTRATIVE 1TRIBUNAL (CIRCUIT BENCH),

LUCKNOW,

—~am W =

Zoplication No. | * of 1990 [ (-

Rizwan ahmad & others oo dplicants

Versus

Union of India & another «+« Respondents

-

APPLICATION FOR PERMISSION TC FILE SINGLE PETITION
ON BEHALF OF THE APPLICANTS 1 to 4.

S T g

The humble gpplicants, abovenamed respectfully

beg to submit as under ;s=-

l. That since the cause of action is one, the
applicants are preferring this application by combining
each other, and as such the gpplicants may be permitted

to file the instant gpplication jointly.
PRAYER

3 ‘ WHEBREFORE, it is most respectfully prayed that
this Hon'ble Tribunal may be pleased to permit the appli-
cants to file the instant spplication jointly, in the

interest of justice.

\A \ Lucknows
\

Date: February)g 1990, zpl ican’ts £ jedeenn At = d
/ -

e 2 \%ﬁ% -
. e M
3 - A A THY
4; g
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2PPLICATION UNDER SECTION 19 OF 1HE ADMINISTRATIVE
TRIBUNALS aCT, 1985,

-y ew 2w =Sy

o
Title of the Case; @.)‘ G)G } (“'[O( r\)

I NDEX

Sl.No. Description of documents Page Nos,
. w-ESlied won ____ __ S
1. &plication 1 to 10
» 2. Advertisement for the post
of Khallasi -
2 Copy o lis Sfeef At AT
3. Circular dated 16/19/10/1987.
4, Circular dated 28.3.1973

Signature of

Lucknows the pplicants,
! \W’»’?#ﬁnw

Dates; February 1990
‘) ey,
’ ‘Q(éia\‘@'ﬂ‘k‘bm

ﬁ“ﬂ?ﬁwﬂhékz

For use in Tribunalt's office.

Date of filing
or

Date of Receipt by post.

Registration No.

Signature

for Registrar.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

1.
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| 2.
>
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KAV R4 € 30 5

(CIRCUIT BENCHP, LUCKNOW.

- v G20y = A

6n G (, g0 ( )
Rizwan Ahmad, aged about 22 years,
son of Shri Zamir ahmad, resident

of 337/87, Mansoor Nagar, Lucknow.

Bishun Narain singh, aged about 22
years, son of Shiv Jatan s,
resident of 551 Kha/38, Sujampur,
al ambagh, Lucknow,.

Rajesh Kumar Sharma, aged about 19
years, “¥MsX®0X son of Shfi Shankar
Dayal, resident of E-4169, Rajajipuram,

Lucknowe

Ranjit Singh, aged about 28 years,
son of Ram Singh, resident of II-7C,
Barha Railway Colony, Alambagh, Lucknow.
«e &pplicants

Versus

Union of India through the General
Manager, Ministry of Railways,
Rail Mantralaya (Railway Board),

New Delhi,

Chief works Manager, Loco Workshop,

Northern Railway, Charbagh, LuCknow
) .e Respondents

tz.ldwmx ?U%4_u

$ ! ‘a 4 o (¥ ’

DY (e fummm g o) A 2%
» . : * 4 ’
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DETAILS OF APPLICATION -

1. Particulars of the order against which the
sgplication is made

The gpplication is being filed against ille~
gal selection made by the opposite party no.2
by ignoring the claim of the gplicants to
be considered for the post of Khallasi,

being the sons/dependents of the employees.

1 . f
R 007 CE DR N /

2

2. Jurisdiction of the Tribunal

The gpplicants declare that the subject
matter of the order against which they want
redressal is within the jurisdiction of the

Tribunal .

The gplicants further declare that the
spplication is within the limitation period
prescribed in Section 21 of the Administra-

tive Tribunals Act, 1985,
4, Facts of the case :

(1) That the opposite party no.2, by virtue
of sdvertisement dated 30th September 1989, invited
applications for the post of Khallasi in the Loco
Workshop in the pay scale of fs.750-940 for f£filling wp
99 posts in the said Loco workshop, Charbagh, from

persons
only those“wnprxsyxms whose father/dependents have
been working. For this purpose the last date for spply-

ing was fixed as 28.10.1989.



R
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(2) That in the said advertisement it was
also provided thati9% of the post was for Scheduled

Caste, 4% for Scheduled Tribes and 20% for ex-Army

mene.

| (3) That the age was also prescribed that
- as on 1.9.1989 the sgppplicant must be between 18 to 28

and relaxation of 5 years was also provided for

Scheduled Caste and Scheduled Tribe candidates.

(4) That there are also certain conditions
which would gppear from a photostat copy of the adver-

_. tisement, which is being filed as Annexure No.l to this

k- gpplication.

(5) That in terms of the advertisement, the
.3 gpplicants submitted their spplication well in time
to the authority concerned as they possessed the requi-

site qualification and other conditions.

“ (6) That the educational qualification of
u ' the Hpplicant No.l is Intermediate with Science,
the pplicant No.2 is Intémediate with Science; the
pplicant No.3 is High School with Science and the

3 educational qualification of apx Zpplicant no.4 is
- ,ééé’_‘.(}ﬁd‘ft ;6‘/)&7.49(

graduate and also possesses goprenticeship from Loco

|
- @S\\‘@g wWorkshop, Northern Railway, Lucknow,.
. ™
- BT SRR

(7) That it may be mentioned here that the

- 9o,
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Respondent no.2 issued a circulat dated 16/19th
October 1987, to all the Divisional Eailway Managers
and Extra Divisional Officers, Northern Rrailway,
wherein it was provided that whenever there is a
recruitment to Class IV category, sons/dependents

of the Railway employees who are nearing retirement
as well as those going to become overage very shortly
may be given preference if for all other qualificati-
ons and criterion they are equally placed either
enployees children or outsiders. A photostat copy
of the said circular is being filed as pgnnexure No.2
to this gpplication.

(8) That the gpplications of the gpplicants
were considered but they have not been selected and
the aforesaid rule has altogether been ignored as
the father of the gplicant no.l is retiring in Decem-
ber 1990, the father of #Hpplicant no.2 is retiring in
January 1998, spplicant no.3's father is retiring in
January 1991 and the father of gplicant no.4 is

going to be retired on 31.1.1995.

(99 That the Respondent no.2 selected at
least 16 persons whose father or on whom they are
+ 2ovb
depending,who are to be retired by 2830 to 2015.

a few names of such persons are as under ;
i) sri Nirankar Tiwari, son of shri J. Prasad,

DSL, Ticket No.215.

ii) Rajesh Kumar Shukla, son of Shri D.P.Shukla

Ticket No.OG 228.
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iii) sri M.T. siddiqui, ‘brother of Sri Mohammad
Tafeel, ticket no.MT 442 (Shri Mohammad
Tafeel is to be retired only after 7 years

of service),

iv) Manjeet Singh, sister of X Tarajit Kaur,
Head Clerk, Loco Workshop (only 10 years of

of service legnth).

v) Devendra Pal Singh, son of Shri Har Charan
singh, Deputy S.S. Loco. A rmcun o R Seleck-
bk £ )awf Mol e Ponga 2 A
(10) That the fathers of the gpplicants
are retiring within a year or so, but they have not
been considered in spite of the specific provisions

made in Annexure no.2.

(11) That it is pertinent to mention here
that in the advertisement, contained in annexure No.l1,
the opposite party nmo.2, for the first time, has made
the provision of reservation for ex-army men, whereas
in recent recruitment in Carriage workshop, no reser-

vation for ex-military men was observed.

(12) That the Respondent no.2 also issued
a circular dated 28.3.1973 in which the method of
recruitment for Class IV employees had been laid down
which also does not suggest any reservation for ex-
Army men, A photostat copy of this document is

being filed as annexure Npo.3 to this gpplication.
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(13) That the advertisement, providing reser-

vation for ex-army men is illegal and against the

spirit of the recruitment procedure of selection of

Class 1V employees.

(14) That no preference, as provided in

aAnnexure No.2, has been given to the gpplicants,

5, Grounds MG for relief with legal provisions s

(a)

(b)

(c)

(a)

(e)

Because the denial of gppointment to the
applicants is against the spirit and prin-

ciples of annexure No.2

Because the action of the opposite party/
Respondent no.2 is illegal and arbitrary

and also malafide.

Because the procedure adopted by the Resp-

ondent no.2 is against the principles of
articles 14 and 51-A(h) of the Constitution

of India.

Because non-consideration and not appoint-
ing of the gpplicants and sppointing those
persons who do not come within the procedure
laid down in annexure no.2 shows that

hostile discriminatiqn has been done with

the goplicants.

Because the non-selection of the gpplicants



W

question of representation also does not
arise as on the basis of the illegal sppoint-
ments, the gplicants gpprehend that after
medical examination the selected persons
. (although illegally) will be given appoint-

ment.

7. Matters=not previously filed or pending with any

other court.

The 2pplicants further declare that they had

not filed previously any application, writ petition or
suit regarding the matter in respect of with this sppli.
cation has been made, before any court or any other
authority or any other Bench of the Tribunal nor any
such spplication, writ petition or suit is pending

before any of them.

<k : (1n case the gpplicants had previously filed

any such gpoplication, writ petition or suit, the stage
at which it is pending, and if decided, the list of
the decisions should be given with reference to the

numbei of annexure to be given in support thereof)

8. Reliefs sought :

In view of the facts mentioned in para 4

;.' I3 . - p
- ,,4;/,?;;_1,)5,&/1 ,ﬁéqf _,é above, the zpplicants pray for the following reliefss

- \@1\%_ (1) That this Hontble Tribunal may be pleased
to quash the select list of Khallasi, pre-

R Q i f annexure No.l, after
- 2?55\ N\ T ST 3Ty pared in pursuafice of an 0.1,

summoning the original from the Respondent

I

L Qg No.2y Mk L Chimd W bwsn 2 4



fl

(ii) to direct the Respondents to follow the proce-
dure in selection/sppointments, as contained in

aAnnexure No.2.

(iii) to direct the Respondents to give gpointments
to the gpplicants and also all benefits,

9. Interim orders, if any, prayed for

Pending final decision on the gplication,

the gpplicants seek the following interim relief g

That on the basis of wrong selection held for
the post of Khallasi, the opposite party/Respondent no.2
may be restrained from issuing any sppointment letter,
to the peréons selected in pursuance of annexure No.l,

and not to sppointment them on the post in question.

10. +ecees. (not spplicable in the instant spplication)

11. Particulars of Bamk-Dfaft/Postal Order, filed in

respect of the gpplication fee s

F Oz 418571

BTN
CLLELLTC GO A 12. LiSt of enclosures 3

B 1. advertisement for the post of Khallasi.

2, Circular dated 16/19.10.1987

G ~ .
‘Qiﬁﬁm_ﬁ\t%w\w 2y SOy Ll AN Koo
3. Circular dated 28.3.1973

: 3\ :\ L ¥
AN VERIFICATION

n We 0

Rigswan ahmad, son of shri Zamir ahmad,
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aged about 22 years; Bishun Narain Singh, son of sri
Shiv Jatan Singh, aged about 22 years; Rajesh Kumar
Sharma, son of Sri Shankar Dayal, aged about 19 years
and Ranjit Singh, son of shri Ram Singh, aged about

28 years, residents of 337/87, Mansoor Nagar, Lucknow;
551 Kha/38, Sujampur, Alambagh, Lucknow; E-4169, Rajaji-
puram, Lucknow and II-7C, Barha Railway Colony, Alambagh,
Lucknow, respectively, do hereby verify that the contents
of paras (1) to (12) and (14) are true to our personal
knowledge and the para (13) is believed to be true on

legal advice and that ® have not suppressed any material
faCt.

Signature of

the spplicants 1.2 Lok ruafffon i
Date; 1990

Places Lucknow, 2. &0@—'

o -
3o QANGANTUR
4, 'Qmﬂ«ﬂi\i‘?’
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fj-_oﬁmaiiuﬂ?"’emplf’yee”m\t"ﬁ‘em’" applloa$lons may be received '
~direct withont golng. through the agency of the Employmont
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- 7% The 1sBue ‘of the recruitment of Clags IV staff 1r the *
' Horkshops was furthgr exemined: after discudsion with Unson

- - ‘¥ ’d * - . . ‘J‘,..‘:“-‘-
A E’
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‘g Class IV 6@ty 68,” sons/immediate dependants of Rallway .
% Employees, who are nearing retlrement as well as those of
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No.106B-Xhallasi/ Bharti

£1 concrrned
Locomotive wrkshop Charbagil,
acknow, '

N ‘ AMMJFQ*V’?L;&
NORTHERE RAILWAY-LOCUxJIIVE W.RKS, CHArBAGH :LUCI@UV:.

_\n\a\b

«Dated 19/2/1990.

§1b : Recruitment o>f Khallasiesin Grade f5.750-940 (RPS) in
locomotive Worksiop Ciiarbagii, LACHENOW. ' :

evoe

Réf: Tais office Notice No.lC5 -E/Khalla

ceeseve

«' 1

L

s1/Bhartl dated S0.9.39

&s a result of selectism fer the fsromatin of panel of

temporary Kiallasies In GT. P, 750-940

®PS) held from 01-2-1990, o

14-2-1920, thé following 97 candidales hawebeen found suiltable,

f-r the g)st of temnorary Kizllasirs and are pla

panel subject to the verific:

with regsrd to Educatisnal o:alification, age
Theil absorption will depend On their being fiund sul

ti-n of Original Cr

ce on the
rtaficates
and depcndencyo
table in the

provisional

Medical Test in C-I Category and occurrence of vacanciess.
This has the approval of Chisf works Mnager CB/Lucknow

asstt : Personnel Ufficcr
Loco Charbagh,Luckmowe

[ XX B2

"Roll No. nme
578

sri

852 sa1le sh Chand Rajput
121 Nascen anned:

1€3 G. Nzrain pal

171 Jagdi sh Pd. Tewarie.
408 4rvind Kamar Misiita

78 gheo Narain Yadav
165 Rake &1 Kamar

€7 . Kichan Lal

27 Parve.z Alan

389 Bhagwati Pd.
333 Mohd Raflg.
265 Rakesh Kigan
408 Jahirul H. Kazmi

92  Brhama Dut T-warl
511 Deven der Pal Singr
675 Virsngier Pal Singh
Bx3256 Raj~st: 5ingh

- 1096 Jawahayx lal Muryra
1081 Rabuna i Chaturv-di
561 Ashwan'i XKunmar
693 D.S. Goudhury
230 Anar jis Singh

l ﬁlngw\ ’/}'emw. ;l(l‘
o ’; wgi’\ ) '_-(\
1&?}) G,,‘yﬂz A

. N

A
Aitd s

>
L

“-en. .= .,

Father 's nane

.-;—o-n-o---c-b-'o-e"o-c-é—s

PR Pl r 2ad e Rl Dt Rt €=

S/Srl o- -’ - - -
Kadratullah 7 . M§-76€9

Rar 8ingh MS-808 N
RSB . Tewara. M50 94

Harihar Prasad WS=127

Kishan Yadav DSL-153

Ganga Pde. : MS-863 .

Br., Girga lal DSL-€46 .
Inamul Hag E~227 UK‘W/"i
paragl lal ES-202

Lal Mhd. BS-523
Kailash Chand EL-17

Azhar Hussaln. ES-488

K.G. Tiwari DEL-807
- Harcharan Singh D/eS .S

pori Ial "“ 1927 = -
Ram Slpnal : TT-171
Banarsi Murya 15 BX. S.M

Mp. Ciaturvedi LEx $.M

Sasitll Kumar M=4d

R.P.. Singnh MT=165 —
surajbhan Singh O ~pk Mm-S 4

| .0 PTOee
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23, €l
24, 273
25, =%
26 7D
27, €39
23, &<l
2oy, 25
30, 772
32, 221

33, £24

.

e I02
36, $75
7. &t
38 4
40, 1C73
41, 1C20
42, 1C32
43, &3
44, I8
42, 135
fi6, 8:i-
4%, €21
48, 8%
49, 3
50 248
51, 128
52, <42
53, 741
54, 422
55, o)
5G, €20
57, 32
52, £.9
60, 229
6le 4£=3
€2, 214
\63. 235
G4 'y 55:’
656 10<%
66 223
67, 1120
68 1090
69, 513
70 1113
71e 1127

724 1087
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Bra jendra S .pal

anil Kumar Siwukla
dshish Kr. Srivazstava
mie shh Kamar ,
Jarendra Kr, Yadav
Rakrsii Kr. Vernma
Rajendra Kr. Pandcy.
Siallendra Kamar
KJ. Vishwakarna
Santosii Kumar Gupta
Manzoor 41i

R XK. Gurnani

XX rEX e Raw

Siicc Prasad

Shiashii Bhusan Singh
Ramnsiv Kamar Yadav
Sieo Kunar

Srikant Swkla
Krisiina P2, Dass
Sicikiy Zamuddin
Ram Narcsh Tripathl
Jagdisit Prasad

orit Lal

Drepak Kr. Niganm
Jiwan Ciiandra Pandcy
Dcvendra Vikrac Singh
Ra ic siv Kamar Shukla
Brajesih umar Shukla
Sureshi Chandra &Swkla
moid. Naflils

Siied Shanker

M, Siddigi i

K.K, Trwari,
Nirankar Tewari.
Manoj Kr. Sahu

Anll Kumar Lodhil
Mainuddin.

Manjeet Singh

. KJD. &ivastava

Prasoon M.stira
Radha Raman Pandecy
Sheo Nand Tewari
4;1it Kumar
Sedhakar Mosiira
anand Kirnar

Dal Bahadur Thapa
fbdul Raiitian

Sarvan Xanmar &
Babu &rmucl
P .K. Balakrishnan

o B i
&S
eS0T

Braj Kishore (3G .
L(ﬁq‘;@z,..,- Thapa

A

Y.S. pal . Typist
Janarg?m bal 51'5_72/[)
K.R, Srivastava __S8 -
Mangala Charan o E%e -
Ran achal FDY-176 _
V.D. V-roa Ex. EX. -
G388 ., Pandey . DSL-819

‘KB. Do,

MG, Visitwakarma
Eari Ram Gupta
Mboob 411

S$.5. Gurnani

"li - .
T -&ii 01

142
r. Inctrunto~r

Tulsi Ram BS-516 -
Virendra Singh Ec Exo '
Ran lal BS=559
Janki Prasad DSL-112

Y N, Shukla MS-858
S.R., Ias : Bx. SM
Badaruddin . v BX. SHM
Ci:avinati: Pd. . Ex. SM’,i
Guru Prasad ETx. o
Laxran ' BS~134
S.5. Nigan MS-587 -
V .P ., Pandcy L. Ex. "
K.p. Singh EeBX. 7
D.P. Siukla 0G=228
Babu Lal DEL~1C4
Brs, M,C, Swkla TI-198
Bismillah M5-1089

R G . Prajapatl M-5&

GoPe Trwari . &SS"lgB
JePrasade. DSL-215
Kandhal Lal M.-106
Br. Nathu Ran DoL-110

M. Saced feal O
sis. Taranjit Kaur H/Cl-rk
Dhiceraj Lal - A .5,
R -K s Mlsilra M-31
R iJ . Pandey TT =185

" Braimanad Tewarl TT-159
Raja Ranm, LMS-82.
0.p. Mishra E,, Xt ¥
R.S. Saiu’ sr €lerk
Rudra Singh s Bx, SM
S.lcman Khan < ¢ &M
Nand Kishore M-34
T B. Thapa > Bx. SM
Pvo E’,ﬁ»L’:’-HCl : EXO goMa
Kanju Pillail « Ex S

cmﬁavaA
LY Contd, .3
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Sl Pll No, Fathert!s nanme,

No, Nanc

73a 1089 Jarmuna Singh Gajraj S&ingh » ExX SM

74 1112 Baikunt: Nath Mishra VXN, Mishra -1 BEXe S M
75, 11135 (o pPrakz=gsh Chandra Siekhar Misra Ex., S.M
03, 1218 Paras P2 (SC) Siyan Behari nEXe S.M
77« 315 Ravi Kot (&C Kanta Prasad BS-325
78 €3 - Snt Rez (SC) Baij Nath DSL-429
7%. 1108 Ram Signkrr Vasudeo, 1« Exo SM
80 1120 Ram N=th (2C) Jagrshwar ;s EXe SM -1
8l, 1110 MS, S&rangi, R .K., Sarangi i« EXo SM
82, 251 Ram Shanker (8C) Rameshwar: Deen, BS-570
83, 366 Raju Przkash (SC) Budh Praknsh E-135

84, 34 Rajenddra Prasad (SC) Sundsr Lal ES-260
85« 1124 Sukh Raz (SC) Girdhari M EX SM—7
oF 1it21 Ranhey al (SC angn>o Ram /s Ex. SM -
87 1043 Swa *al (8C) Budhi Ram E. Ex. 0
88e 743 Satish Ikamar (SC) Raja Ran MTS.75 —
-89, .545 Rar: Sajivan (SC) Babu Ran, Ps-396
90, 637 Jagdisi: Frasad .(SC) Banwarl al MP.202 —
o1, 734 Statrugina Prasad (SC) Dwarka Pa. MP-115 -
92, 478 Ramesh FKumar (SC) P.D,., Sagar E-07

83, 700 Pal Kisture (SC) sund:r Lal Mr~239 —
94, 573 Rajendre Kr, Rawat (SC) Padhey Shyan LM&-510
€5, 337 Ran gqutzar (ST) Bro. Paran Singh Bs-583 7
A6 Re2 . Darsiian Singh (SC) Jagat Sangh pcon
©7. 1054, Vasant Lal (€T) Vadya E Ex. _‘lX(

' “hav? Deen ‘
Mly 2 ST candidat s sxz~ found suitable against

of 4 in the panel. The rrmpining two vacanciss will be treated

a back long vacancy ané will be f£illed up in futire rescruitpent,

above candidates will be

appointed in Reilways as Kiallasirs, . Q
- LI @ i B
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GOVERNMENT QF IVDIA (BHARAT SARKAR)

MINISTRY OF RAITMAYS (RAIL MANTRAIAYA) !
- (RATIWAY BCARD) :

NoE (G )II~73CL/41 Hew Delhi, dated 3 23-8~1973,

[Négé?

Tvwe Genoral Managers
411 Incinn Railway‘_;s L’lcludizlg
“Col-Wa, DeleWe & LoC.P

s 9

T

' Subject * Jeemnihint dr vonanlne 9 amdiet
Clusa iV newiue
4 ' ' ~ -
In partial modifleat’lon of the orders a.ntained ir
F para 2 of their letter No EQIGIII-720L/.'7 cated 14.€.16472)
he Board hivs decldacd that Clacss IV vucwnieZen in workchepo
- in the Mechanical Lerariment shovld Y& fillud wp in ths
mnanner indlicatzd belcw @

1) 507 of the vacancien nay be £illed wpn Yy alaziien
frem outsicers ircludlng the dprreantices trainsi
wder ths Apprentices Aot :

11) 10% of the vacancles oinuld be filled up from anongst

A Coxiquen and Stores Klalasls giving them weightage for
Aol roe ol pur'agee of seniority as already perurssible in terms -

DA of Railway Board's letter No.E5aCFP/13 dated 19,2.59;

_ i11) +the remaining vacancies should te filled wp from
~ amongst volwrteers from other Depariments who my like
' 1o come to the worksivp cadre on bottom seniority;

-

iv) if adequate number of volwnteers are noi availably
from other Departments in terms of itenm (iii) abovo,
the short—fally, to that extent, may be et by
selection from outsiders (including 4c® Apprentizes)

- over gnd above the quota of 50% preccribued wider
& 1tem (i) above; and ,
v) the resultant vacancies in other Deportuconts should be

. filled up from amongst casual labourer:i o2ud
. \ subatitutes after screening,

2 The revised percentage indicated above will apply in
regpect of all existing and future vacancies.

sd/~

( RQDO Iakl'f‘.npal )
Assistant Director Establishment-
Railway Board. - -~
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In the Central administraiive Tribunal,

Lucknow Bench.

® 80 00

Y
|
ﬂ"."‘l .
reglstration Cese .l0.66 of 19¢0 ﬁ;)
- Aizwen shmed & others «+. applicants.
l:'
v Versus
Union of India and others +++ Respondents.
X

Counter Reply to the Implsadment
application

The apnlicants in the above noted case

respectfilly staves-

1. <hat the application moved by the 2
sglecved persons irf nog lagfally tenable in the
eye of la , and the Hon'ble fribunal while

pacsing the order ha- very clearly stated thet

Qi




Se

pressure of selsction may ro on but the
respondents would keep 4 ceats vacant and

in case che persons who Want to be impleaded

in the instané petition, come in the merit, will
automatically be selected by the respondents.
«oreover Ghe gpplicants are not in a position
to'gkigvéive full éetéils of the percons who
were relected by the felectlon Committee, so
they could not be made ar parties. ‘'oreover if
a wrong has been commitied by the respondents
from the very inception, then it was not at all
necessary for tche applicants ¢o have impleaded
those persons who Were selected by the Selection
Commlttee. <Thur, the application moved?the said

2 persons is m'sconceived and chould be rejected

outright.
(LI Spontia
R —
Counsel for the Applicants
Dated: Lucknow;

aprill]lly1990.
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In the Central sdminpisiragive I'ribunal
| Lueknow Eench.

* e 0o

>

NS ggiglgggg_jg_;gg;x_gg_geha}f of 3espondents
':,' In
, éjq Registration Case b. 66 of 1990 -
Lok, 42 4
//(?,.“ . Rlzwan shmad and o thers «sve nuplicent-,
. Versus
Union of India and others «++s Respor engs.
in reply bo
1. That/ the contents of pera l/rerlv,

only th's much is denizd that the elect Lict
annexure 2s cto the nevition is verfectly lacel
and valld and custainable in lawv. In fact,

in the sz2id celeciion out of exiranesus
consideracion amgxmm larce cccls bunrling

hes been done an che method of pick an® choose

e




2.

vWas gpenly exercised. Feither any fixed
prineiple, nor any paitern was followed by
the telasction Comm:ittee. iven the Celection
Committee did not care to see that a large
number of persons were given call letters
vhose name appeared in the Employment Exchange
on the dace af just prior to interview and
némes of those persons whose names were in

the Employment hxchange' wexg lying for more
than 4-6 years were not sent in order to give

room %o them who possessed@money and power®.

2. fhat the contents of para 2 of the
reply call for no reply.

3. fhat in reply to the contents of
para 3 of vhe reply the respondents have not
filed any document in order to sfubs tantiate
their allegation and as such in order to prove
1t the respoadents be asked to furnish the
names sent by Employment I xchance which will
prove that the names of these perecsns were
sent by Employment nxchange who got Cheir
nemes recently enrolled and the names of old

loly iere not cent.

4. That in reply to the contents of
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para 4 of the reply it 1= submitted that
owing to typing mistiake ihstead of 19 ¢ 9%
wes mentloned for which the applicants applogise.

5. Thet the contents of parase £, 6 and P

of the reply call for no reply.

6. That the contents of para 8 of the
reply call for no reply. In place of recpondent

Ho.2, 1t may be read as respondent No.l.

Te Ihat the contents of para 9 of the
reply are vehementally denied and the contents
of para 4(8) of the application are reiterated
to betrue. It may be submitted that by reading
snnexure-2, the intention tn zbsorb the wards/
dependants of re¢iring émployees who Were

going o retire were o be given preference,
and since a retitlement took place between
Unlon and the employer, then it was & must

and binding on the employer to strictly adhere
to 1t. [he recond parégraph of &nnexure

also reveals that 1t is mandatory in nature

as 1¢ says that " it 1¢ desired that the above
procedure ghould be kept in view for‘zazizninﬁ\
filling up the vacancies of Class IV staff in
the workeshop in future®y The 1list which has been



4o

annexed by the rerpondents itself reveals that
percons at ©l.No.3, 6, 7, 8, 22, 24, 31, 33

do only possesc qualification of VIII Pacs
While the applicants l'and 2 are Intermediate
with ¢ cience, Iio.3 High {chool with Science
and No.4 is Graduate and possess apprenticeship
from the office of respondent No.2 and atleast
the persons mentioned as £1. Zo. 6, 7, 8, 22,
24, 31 and 33 could not be superior than the
applicants. The respondents havg?gurnished
the qualification: Q*f;§g$m54 to 97 and in case
Tthey do fo will further prove that the list
prepared by them was unjust, unfailr and was
made only on the basis of pick and choose
policy and in a very arbitrary fashion and

it is very scrange thai only 2 S.T. candidates
were selected which itself speaks that the
procedure adopted by them to gilve room to them
who had their say before the Select authority.
1t may be very specifically stated that power
and money played a very viial role in the
relection. The respondents be asked to

submit furcher detall atout the qualification
of £1.70. 34 to 97 ;nngave not complied the
order of this Tribunal by not furnishing the

age of retirement of the employees, for instance



'S

£1l.Tos. 18, 19 and the age of £1.No.18 has been
shown~£;& 1.7.46 &t the time ofﬁlﬁ&ﬂﬁﬂ above

43 years vwhile S1.%¥0.19 has been shown as

date of birth as 10.7.£5 and are ex servéce man
and at sl.!o. 40,‘41, 42, 68, 70 to 76 , 85 to
87 some di?crepanéy eleo existe. From the above
1¢ will be clear that persons near reaching at
the zre of 43, 44 and above 40 were considered
and even one High £chool fail candidate
mentioned at 1. Nb. 24 was also selected.

Thus all chis goes on to show that the selection
was done 1n a most undemocratic manner. iloreover
the neame appearing at “1.10.76, namely

a scheduleéd ceste candidate whose date of

tirth has been shoan;s 30.9.42 whereas the
1imit has been relaxed for five years only and
he is %& man of §.C. meaning thereby his father
had already retired thus he did not come witghin
the category of annexure-2. There are many more
instances but that can be proved only when the
respondents place all materials, like applicationd
recelved tchrough kmployment Exchange, the
proforma filled by the applicant.s. The
eépplicants have come to know that even a person
who cannot 1lift a filled bzg has been <elected
for the post of khgalasi.



G,

8. That the qontents of para 10 of the
reply &rs not acmitbed as stated and the
contents of para 4(89) and 4 (10) are reiterated
to be true. If the contents of the opposite
l‘ parties taken to be correct that annexure-2
was not followed then whac was the creterion
to select the person whose name &appear at
£1. No. 18, 19, 40, 41, 42, 68, 70, 71, 72, 73,
v 74, 75, 76, 79, 80, 81, 85, 86, 87, 90.
The recpondents be asked to furnish details of the
ex fervicemen, their length of service efec. in

Iy, and their appointment etc. &= indicated

L L =,
in Annexure-lfcmﬁ.\huy Fjj?hnmJl'

9. That the contents of para 1l of the
reply are dvn{g@ and these of contents of

para 4(1l) 4(18) and 4(13) of the main
application are relterated to be true. It may

le submitted that since respondents are not
recoghlzing annexure-2 to the petition, so
annexure-1 filed by them cainot be regarded

&s binding. oreover the anhexure-l refers

that this will apply to all wrifxUnite and
saylng that 1t ic a different Unit itself reveels




that romething'fishy' which may te proved if
the re-pondents also tender their applications
forms sent through Employment Exchange and

" A they filled up. It has not been
chown by the responrents if they did come
within the age concescion ang fulfilled other

condiflons of eligibility-

10. Ihz: the contents of para 12 of the

Teply &re absoluctely false and hence denied.

& perusal of list produced would itself reveal

that the respondents instead of selecting the
applicancs purely on merits, selected, rather mimpmi
adopted the policy ¥ might is right". rhe
answering respondents te put to prove strictly

that the selection was perfectly valid. rhe
recpondents have not revealed any fact regarding
what was the criteria exercised by them. The
answering respondents te putg co pl:zce before

the Ion'ble Iribunal all documents right

from serding of applications by zmployment
kxchange, qualifications,applicecions filleé by the
applicenis and certific. tes atiacheg by the

applic.nts.
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11, Jh:t in reply to che contents of
para 13, iv 1f submitted cheat persons shewn
in vhe lieyg ay &1. 0. 1, 7, 9, 14, 15, 24,
a7, 29, 38, 48, 49, 50, £1, &3, 55, 57, B9,
60, 62, 63, 64, 66 would chow that their
father woulé rztire much aftzr the applicants
and as such vhe selection committee without
caring the xuxitfiaxxiaxx guidelines as |
provided in snnexure-2 , exceeded in its
Jurisdiction. Tloreover che respondents have
not given the yualification of $l.Ho. 34 to 97
which they chould have furnished. The
respondents have & proached the Hoa'ble Tribunal
with unclean:hands and as such they zre not

encitled to ke heard.

12. That the contents of para 14 of the
reply it misconceived and in every case the
representacion is not requireé. rhe metter of
celeciion in ihe officé-of opposite party No.zkﬁv
beceme a delly talk to the effect that every
unfair preciice wes adopted by respondent Fo.2
ané the only creteria Ior seleciion vias #pover x»
end money". &sccording Lo the recpondents that
once RaXX jolning of the applicanits who wers

relected by the respondent 0.2 should have



vaived for six mnnths. In ~uch type -f cases
the xaspomdemrxx represer~tatlon is not af =11
nececs ary &nc likewisé also in cares which

require Immediaie atiention are nog expected

Lo vait for representaiion for afleast six

months.

i3. <het in reply to the contents of para
18 of che replyy it 1f submitted that the

ie
present rerly given by the reSpondent°7whmlly
devoic of merite and %s lialle o be ignored
and {he responlents aéé?gntitled to be heerd

unles- they come with cleen hengs.

14. shew e congente of para 16 of the
reply &re Totelly misconceived and unienable snd
none ~f cthe fucts taken in the replv by the
recpondents which require dismiscal of the
petiion. 1n fect the spplicants are entitled
to =peclal costs and the application is 1iable

to Le allowed.

15. ~het I¢ mey be siteted thac another
ret of az-rieved percon heve filed a retition

A
vhich itrelf proves “hat fn large scele bunrli-~g
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1c.

A e

has been done and“Fhesre power and money has

played a vitel role .

16. that av the timé of seleciion, the
respondents dld not follow che letter isrcued
ty che ilinistry of Railways, Raillway Bnard,
Kew Delhi daced Slst January, 1984 which %xx'
cagegorically says chat no Class IV Panel
choule be published until and unless it 1s
got adeyguate rumber of s=cheduled caste and
scheduled tribe candldaves to wipe out tche
p-revious chorifales & well as the normsl
recservation points. & photostat copy of the

came is filed to this rejoinder as ynnexure I'o.6.

17. That annexure-2 to the petition is
perfectly valid as it has been framed by the
General Liaharter, lorchern hailwayx in exercirce
nf powers vested in him vice Rule 158 of Indian
sailway Lstablishment Code Vole. I which reeds

as under:-

" The General ilanagers of Indian
R¢ilways have full powers to make
rules with regard to non-gazetted

Aallway [ervanye under tvheir control



“‘f"

1l.

provicefl they &re not tnconsistent with

any“zmelr rules mace by the President

or the Rallway Board.n®

18. ‘hat re<ervations for ix-servicemen
vere notv provided by the respondent No.2 in the

cear 1987 as per nogification dtmuw>.d1987

A
Y keomexuraxgaxbaxakixshady wvhich chows undefined

Intention behind the pre-ent selection.
Lhnexure-l to the reply vwas in existence in
1987 but no reservation was made in favour of
the ex-servicemen, which goes to establish

that it is not obligatory in nature.s & 977
S Ha frrmm buﬁy Felbed hsmruyHh B3 Hom MY

Yerification

I, Rizwan shmad, the applicant No.l
doing pairvi on behalf of applicafits No. 2 to 4,

do herety verify that the contents of paragraphs

of this
rejoinder are true to my own knowledre, that che
contents of paragraphs ﬂ€,'7 QLIJV

of this
rejoinder are based on record which I believe to

be true, and that the contents of parssraphs /%4



A’\

12.

W, It 1% &G
of this
rejoinder are based on lercl advice which are

also telleved by me to te true.

figned and verified on this the ﬂi,”\ day
of April 1990 in the premises of Central

sdministrative Tribunal, Lucknow Bench.

(¥l+égﬁﬁﬁf}8éff£}'

Datedslucknows Applicant

april Wﬁ\, 1990 .

I icentify the above named applicant

who has signed tefore me.

/\ N
?L»f &‘%*'JMWL,



: Govern: :u nf India
e Ministry of isiluays
(Railway Eoar?)

B.R, PAKWA

Direstor, "stablishment, | L
D.0, Mo i83-F(SCT)3078, NewDelhi, Dated 31,1,84,

My dear Berry,

. Sub:e Recruitment of cesual labour/substitutes
their empanelment for regulsr enployment
and reservation of vacancies in favour of
ScheduleA Cagtes an? Sc heduled Trdbes,

: Refs= BoerA'g lettewr No ,F(SCT)74CM15/7 dated
27th April, 1974 (Pages 206-207 of the
Brochure refers), :

- S - =

_ Instructions were 1scued 1in Board's . letter mentioned
above that if the screenin~ commitéce is not able tw
‘empenel adequate number y: SC/8T casual labour/subs<itutes
to £1ll up the vacancies rece=ved in their favour, the

~’ . sBrortialls should be made good by resorting to direcs ;
recrul tment of S Aatesa m”tﬁﬁ%'a?EEYWach
e o+ s = : ek ' S e MR AL S 0E ’ﬂf—m,—uu'-“«—-

2 NE TD UMNE NOGIicE 01 A that thngee iInestructions /

-8rs.not being followeA by mbat of the Reilwaya,. I,therefore,. '
Tequeet you to kindly reiteratc these Instructiona to all*~~v~+

“he Divisjons, extra-divislons and Workshcps.and ensure '

that these arc followed anA no class IV penel ghouyid de

pucliched until end unlese. iT Fas got;ﬂe_c.@ﬁ_xmheLﬁ‘ '
"¢2/5T candidatesTTo wipe out The previous saortfells ag

well as the normal reservatlon polnts,

‘ ?leage acknoweledge.receipt of this letter,
"ith regards, | |
-Iours sincetely,

Si/-
Shri ¥ ,K,Berry ‘ "B.R. PAHUA)
Chicf dersonnel Officer, . |
Nox thern Railway,
New 2elni, .

o D RN Yoy B e AR

R T . -
T

T ey
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T . R
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In the Central Administrative Tribunal,
Lucknow Bench, Lucknow.’

Misc.Appln.No. 89 of 1990.Q)

-

1. Zahirul Hasan Kaxmi, aged about 25 years,
son of Sayed Azhar Husain, resident of
390/143, Rustam Nagar, Wazirbagh Road,
Lucknow.

2. Parvez Alam, aged about 27 years, son of
Inamul Haq, resident of Type II-119-B,

Sleeper Hut, Alambagh, Lucknow.

________ Applicants
In re:
0.A.No.66 of 1990 (IL).
Rizwan Ahmad and otherse = =-==-==-- Applicants
Versus
________ Respondents.

Union of India and others.

vasimmms

Application for Impleadment.

The applicants most respectfully beg to submit

as under -

1. That the above application is directed
against the panel dated 19.2.1990 ( Annexure No.2-A)

for appointment on the posts of Khalasis in the lLoco

wiorkshop, Northern Railway, Lucknow.

2. That the applicantss seeking impldadment in

the above application have been selected and brought

on the panel ( Annexure No-2:A) for appointment on

TDthe posts of Khalasis.

-



%

3. Thav tals wnon'ble Tritunel by its order
dzted 1.3.1980 has cirecied the respondents to keep
availsble 4 posis of khalasis anc further, if they
rrae remsaining zppoi-tvwents from the impugned list

L I7exure 2-% deled 15.2.1990, they shall specifically
record in the appoinilnent crders that the appointaasnt
shall be subject to further orders of this Honfble
Tribunal in this casse. The respondents have also
been directed to submit = list indicating the date

of birth of eacn of the approved candidates and of

the date of superannuatisn of the person prescribed

as father in the list, Annexurs 2-.

4, Thal .iie gpplicants on the basis of their
selection in the panel cated 19.2.1590 (Ynnexure 2-A)
are entitled for agppointmeqt on the posts of khalasis
and as such are "ecessary parties in the above appli-
cation as they are bound to be affected by any orler
passed ty this Hon'ble Tribunal i~ the sbove applica-

tiDﬂo

5. That the parel dated 19,2.1930 Ffor appoint-
rent as khalasis was drauwn up s7ier cue selection in
atcordance with the procecure prescrived under the
rules in uhich the applicants particineied,

S5, That the celection for the posts of khalasis
in the instut cese wus made in terms of the notificse
clon Vor recrultieni filed as Annexurs Mo.1 to t e
appsiicalion, T sald notification or acvertiseme-t
vor recrultaant goovices Ao gspeciezl preference for the

3008 o”d warcs of rziluay servanos. Thus the cPprllicant




"]

appa=ared i1 the selection fully aware of the fact that

@©

it is 1 open selection. {uving failed to be selected

they hiave turned sround to chellenge the same.

7. That the above applicziisn has bean filed

by misrepresentation of the fact that the applicants
being sons and wsrds of railway servants have a lejail
right to be zppointed on tie pustis of khalasis, There
is, however, no rule which entitled them over and above
the applicanis in the natter of open selection. In
accordasnce witihh the procedure prescribed applicants

arg invited in the ratio of 1:4 , that is, four times
the number of postse There is, however, no such rea-~
triction for the sons of rail.ay employess, The Railway
Board’s circuler (Annexure “0.2) nerely entitles sons
anz wards of ral lugy servants to be given preferencs

if they gre sgually placec uith others, The said
Railwzy Board's circular however gives no legal right
to them {0 be appointed to the exclusion of others,

The rules are in the nature of mere guidelines and

are, therefore, directory and not mandatory,

Be That &nnexure No.3 does not apply in the
case of sdlection for the posisz of khalasis and the
san8 is wholly =isconeived and no reliance can be

placed upon it,

9. That the only reservation provided for the
posts of khalasis in the instant case is 5% for the
3cheduled Cestes candidates, 73% for Scheduled Tribes
cendicates and 20% for ex~military personnel. There

is no reservation provided Ffor the sons and werds of



the Railway employees. In the aforesaid circumstances
the applicants are necessary parties in the above
application and they are entitled for impleadment

as respondents to contest the claim of the applicants-

Wherefore, it is most respectfully prayed

that the applicants be impleaded as respondents in

the above application.

Verification.

I, Zahirul Hasan Kazmi, aged about25 years,
son of Sri Sayed Azhar Husain, resident of 390/143,
Rustam Nagar, Wazirbagh Road, Lucknow, do hereby
verify that the contents from paras 1 to 9 are

true to my personal knowledge and belief and that

I have not suppressed any material facts.

-

AL TUELARY EET ST
O

[/
) WS T
1."“".

Place: Lucknows. Signature of the applicant.

Date: March , 1990.

M/W
Aot (>
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In the Central .dminisctrative Iribunal,

Lucknovw Lench. /

4 0 0 s

-

M. P No. s1e]qo (L,/lf/

Regiscgration Czse 10.66 of 1990 (¢)

Rizwan shmad and others ».. Applicants.
Versus
Union of India and others «++« Respondents.

abpllcatien for surmmoning the record

“he applic:ntes in che above noted carce

respectfully rtvate:-

1. ~hat in order to cut down or to shorten
the litizaclon, it is necessary in the interest
of justice tha: the re~rondents be asked to

furqiph‘thejx;rintec‘ proforma filled by the
IR,

¢ A
comn iy SH¥iZiott, helr esg;ﬁ.b/eg/a_iﬁb’x’% e c.

o4d-
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[$H

the names rent by the Employment Exchange
Lucxnow for considerins thelr candidature.

In case the gbove documents are produced by
the rerpondents, i1t may prove the falsity of

the case of the respondents.

<herefore, 1t 1s respectfully prayed
that the Hon'ble Iribunal may be pleased to
=\
ég the respondents to produce the record

as imdiceaved above in the interest of justlce.

e
Counsel for the Applicants.

Doted:sLucknow:

april )7/,1990.
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Q/{}a// O.AO I‘IO. 66 Of 1990S

e etV e
S-S 9‘9
}i “( A@‘ w?& J |
koﬁo‘ 0 Riz‘h’an. Ahmad & OtherS. N YRR ) ApplicmtS‘
Versus
il ’
Union of India and others. ¢¢¢¢c.es.. Resvondents.
1 IAU ’val“ﬂ
i@ APPLIC ATION FOR RIDALL O THE ORDLR DISHISSIHG
N
THE CASE FOR NON-PROSICUTTON AllD QONDONATION OF
DELAY .
4]
| The applicant lloc. 2 in the above noted case
| respectfully begs to state as wmder :-
“ J 1. That neither the anplicants nor tieir counsel

had information regarding the listing of cate on 26x%:$
“ 26.3.,97. Kindly see the paras below :

2. That the order dated 26.3.97 runs as none for the
applicant Sri Lalji leamed counsel for resnondents.
fecords shows as e last sever-l occasion sinee 1.5.96
no body had appeared for +he appiicmt. Tod~y alS0 cecoees
for the anplicant on his counsel tiere is also no

“ \9/ anplication for adjournment on their heghalf.

% In the circumstances the 0.A. is dismissed for
default o the applicant.

3. The order sheet prior to 1.5.96 would itself reveal

...2..
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that the case most of the time had been adjourned on

o
N
.

account of the respondents.

4, That on 1.5.96 the counéel for the applicants
had sought adjournment and afjournment was granted and
the counsel informed the Hon'ble Tribunal that sixce
application for recall has been moved in 0O.A. No.113/90
the Hdri'ble Court was pleased to list the cases along-
with 0.A. No. 113 of 1990, but this order could not be

incorporated by mistake.

5.  That it appears that the Steno did not incorporate
the order as stated above and the counsel noted down in
the paper book that it would be listed alongwith 0.A.
No. 113 of 1990 and since O.A. No. 113 of 1990 was
already dismissed as not preSsed so there was no questim
for fixing a date in 0.A. No. 66 of 1990 and on this
impression the counsel nor the applicants had any

knowledge regarding listing of case on 26.3.97.

6. That the circumstances which have been narrated

herein above are Ronafide and genuine.

Te That the delay has occurred only on account of the
fact that on 1.5.96 the order was by some mistake not

incorporated and the delay is liable to be condoned.

8. That the applicant would suffer irreparable injury
in case the original aoplic‘ation is not restored on its
original number.

wher.f-efore, it is respectfully prayed that the
Hon'ble Tribunal be pleased to set aside its ex-parte
order dated 26.3.97 in the intercst of justice and in
doing so may also be pleased to condone the delay if any,

0000.30.
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nas tazen place in the ends of justice.

Lucknow: )&@/ '

vated: 9. 49.1997. 1 Applicant.

Verification

I, Bishun Narain Sirgh aged aoout 28 years,
gon of gri Shiva Patan Singh, R/0 551 Kha/38,
Sujanpura, Alambagh, Lucknow do nereby verify that
the contents of paras 1 to‘ 8 are belived by me to
be true on my ne;g@ghal knowledge and information

derived from reqpﬁi‘s.
Signed on. !%?&% 1997 at Lawyer's chamber,
Lucknow. -

Yated: JQ w1997 | Avoplicant. E\
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Reerr Gualion No., €4 ¢\.199
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Before
tn the Court of

R e S R
M . S Plaintift Claimant\,
g PNER 4 Defendant- Appellaai”
Petitioner
» Versus
R S D N Defendant Respondent
,. \ et
_2\ AT s Plaiatit

The President of India do hereby appoint and authorise Shri,, ., L— A L "3 .I. .. S’NH“ . gi*\u«\ﬁ\y

‘ RPN ,}\ r:’:— '/-. EG’%G : -\-L}‘\JM ,‘:\‘-'L'L 'A ‘."{Hif}ﬂ"jl

‘0 appear, act, apply, plead in and prosecute the above described suit/appeal/proceedings on behalf of the Union
of Indiz to file and take back documents, to accept processes of the Court, to appoint and instruct
Counsel, Advocate or Pleader, to withdraw and deposit moneys and generally to represent the Union of India in
the above described suit/appeal/proceedings and to do all things incidental to such appearing, acting, applying
Pleacing and prosecuting for the Union of India SUBJECT NEVERTHELESS to the condition that unless express
zuthority in that behalf has previously been obtained from the appropriate Officer of the Government of India, the
said Counsel/Advocate/Pleader or any Council, Advocate or Pleader appointed by him shall not withdraw or
withdraw from or abandon wholly or partly the suit/appeal/claim/defence/proceedings against all or any
defendznts respondents/appellant/plaintiff/opposite parties or enter into any agreement, settlement, or Compromis

where by the suit/appeal/proceeding is/are wholly or partly adjusted or refer all or any matter or matters arising
orin dispute therein to arbitration PROVIDED THAT in exceptional circumstances when there is not sufficient time
to consult such appropriate Officer of the Government of India and an omission to secitle or compromise would be
definitely prejudicial to the interest of the Government of India and said Pleader/Advocate of Counsel may enter

into any agreement, settlement or compromise whereby the suit/appeal/proceeding isfare wholly or partly adjust
and in every such case the said (:Juunsel/Advocatc/Pleader shall record and communicate forthwith to the said officer
the special reasons for entering into the agreement, settlement or compromise.

The President hereby agrees to ratify all acts done by the aforesaid Shri. . . . .. & hv‘" .. L as i 5 vialna
A . LR .4 -Cg,.;.a’- '—\“(, ,'u,r'\. Y [_.v,‘ !‘\.'\I_ )
B L R R R I T T I T T T T T S R R o 2 T R R R N
i}ﬁpursuanoe of this authority.
IN WITNESS WHEREOF these presents a y .executed for and on behalf of the President of
Indian thisthe...........p.oivviiiiiiae., B S 19

Dated........~ SRTTRTTR 198 @T\L/sa Ci...;...j...._.._...__...._

Designation of the Executive Officer

o

N.R.P./R.Rd. (Pb. Bg,), Delhi-38 —2,174/17—02-1989-4,000 F,
Ao R oF IR TrR

Ryt N W Sfrer s . wde 2_.




